OFT'ICE OF THE PRINCIPAL DISTRICT & SESSIONS JUDGE : HEADQUARTERS

TIS HAZARI COURTS : DELHI

PUBLIC NOTICE

Sealed quotations are invited from interested parties/contractors/bidders to offer their rate as a lot

on lump-sum basis towards the purchase of loose parts of various law Journals and badly torn mutilated

books/Bare Acts as scrap available in the Library at Tis Hazari Court Complex, Delhi, on “As is where is

basis”.

10.

Terms and Conditions towards submitting of Quotation:-

The willing bidders may inspect the aforementioned loose journals/badly torn mutilated books/bare

acts/scrap lying in the gallery of Litrary’s Store on 17.02.2025 during office hours & on 18.02.2025
till 03:00 pm only.

The rates will be given in a sealed envelope latest by 03.30 p.m. on 18.02.2025 which will be
collected in a sealed box piaced in the Care Taking Branch, Room No. 305, Third Floor, Tis Hazar
Courts, Deihi. No bidder will be allowed to put his quotation after 03:30 pmon 18.02.2025

The applicants would be required to submirt a refundable Security Deposit of Rs.10,000/- (Rupees Ten
Thousand only), in form of Demand Draft/Pay Order in favour of “Principal District & Sessions Judge
(HQs.), Delhi” or same amonnt in cash alongwith their quotation and in absence of securiry deposit,
the quotation shall not be considered in any circumstances.

The security amount of all unsuccessful bidders shall be returned after award of work ro the

successful bidder and security amount of successful bidder will be adjusted in the bid amount.

The rate quored in the sealed Quotation will be considerec as final rate of the concerned bidder and

IO opportunity to increase or decrease the said rate will be given to any one.

The said sealed quotations shall be opened on 18.02.202S at 04:00 pm in the Conference Room,
Ground Floor, Extension Block, Tis Hazari Courts, Delhi in the presence of the bidders who will be
available at thar time,

The successful bidder will be allowed to remove/take-away the auctioned material after depositing of
complete amount of bid only.

The full & final amount/payment towards the highest bid shall be deposited by the successful bidder
on the next working day of opening of sealed quotations .e. 19.02.2025 by 12:00 noon positively,
otherwise his/her security amount will be forfeited and work will be awarded to the nexy/second
highest bidder.

The payment of successful bidder will be forfeited {(with the permission of Condemnation Board), if

the material will not be removed completely within 05 days of award of work.

The arrangement towards manpower and transportation to remove/take-away the auctioned material
shall be the responsibility of successfu] bidder only and no manpower shali be provided by the Courr
Administration.

o
(BHARAT AGLARWAL)

Administrative Civil Judge (Central)
Tis Hazari Courts, Delhi
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